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@'@ In the Hon'ble High Court of Judicature at Allshabed,
¢ (Lucknow Bench) ,Lucknowo
‘M‘lt Petolo, / 05 of 1981,
K
| \0\ | -
é \>\) | Maz;ik Chandra and "other!jso s Petitioners
. Versus |
Post Kester General U .Circle
Lucknow apd others, . , -----Opp-parties,
. -
JNDEX
1. writ Petition 1=9
2,  Annezure No,l-Zxamination Pemit
N ardo , 10-12
3o Annexure No.2-Brochure on reser-
| vation for S.C. ard
| E S.Ts in Bervices
E S Chapter 8, 13-16 {
4, Affidavit | 17-18

Be Power _ 19,

w«@

Lucknow,dated, ( Santosh K. Banerji )
- 603081  _Counsel for the petitioners,
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: In the Hon'ble High Court of J udlcature at Allehabed,
n - (Lucknow Bench) ,Lucknowo b
e

. Vrit PetitionNo, . / ¢, of 1981

. LaRONIRNoeBs

~ N D
R
% V.4, Manik Chandra 8/0 Late Golo
Ghoudhxy, aged about 28 years
r/o 5/5%/B, Sleeper Ground Ra.llway
‘ Colony (Tinshed) Alambagm,Lucknow.,
= ’Zf KmoUéhé Kiran é/o Munni L;al, aged
j | about 2 years, r/o 15, 01d Muruford

Ganj, Allehabad,

o Réj eshwar Prasad 8/0 Late Gharbharam
aged about 23 years, r)o 563
Chitragupta Negar, Alambagh,lLucknow,

4 Suresh Chendra 8/0 Badri Prasad
" aged about 28 years, UcP.Schedul ed

Caste Finance & Development Corpors~
tion Ltde, B-9/2 Sector-C, Mmk
Mshansgar.ucknow,

- A1 India Scheduled Cestes/ Scheduled Tribes
Backward and minorties Employees Wel fare

Association, Postal Accounts Branch,

Etbknow,, B/ 398, Rajaji Puram,Lucknow—ﬁ
1ts General ecreym:@t:mm

/>/W\7< ( L’vak L R < O
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Veréus
4\{0 Fost lisster General UJF.Circle,
Lucknow 2260010
2o bi fec’oor, Postal Accounts, )
UoP .Circle,Aminabed ;Lucknow-226001,
¥3. Union of India through the Secretary |
" Ministry of Go&adnicatioéz/sanchar Bhewen
Sirdar Patel Bhawan, New Delhi-110001c
ﬂ o K4° Regionsl Buployment Officer,E}:aploymént
Exchange, Latouche Road, Charbagh Lucknow.
45, Shri Gajraj, sged shout 24 years,

8/0 Lanf _
E 105% Qﬂ L@f/ '
r/o ABaj gji Puram,Lucknow.

y .  ameme— @pprosite parties,

Writ Petition under Article 226 of
. the Constitution of Imdiea.

To, |
The Hon'ble Chief Justice and the other companion
ziion, Y, Judges of the Allehabed High Court (Lucknow Bench),

| N Lucknow,

The humble petition of the petitioners above-

M\77 named most respectfully sheweth:-

1. That the petitioners‘nooi to 4 are menbers

of the Scheduled Castesend the petitioner no.5 is
en /( ( ) /L /,, oo oreenisstion which figats for the canses of the
| een® ™ SonedulerTribes and other backwerd classes.
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2. That a large number of vacancies have arisen
in the office of the Director Postal Accounts
UoF Clrcle,Lucknow, c% ost of J neAccountant.,
The appmxlmate number of vacanciés are ,36\0/
to be filled by Scheduled Costesamd 22 45 be (U4
S bﬁ' ooy Sefodnled ThlbeS CD
%0 That the recruitment to the said vacancies
\{ | | h%SWidd to be made by local an’dnoritiesc
The S el eCtion Comuission, New Delhi have asked the
opposite parties no.1 and 2 to meke the recruitment
locally fed} from Utbar Pradesh Circle since
Yen of o |
there i8; n of candidates from the two classes

with the said commission.

- 4, That the relevant rules for recruitment stipulate
that the candidates will be obtained through the
Employment Exchanges.In case sufficient number of
candidates are not sponsord by the Employment Exchangeg
the vacancies should be sdvertised in leading papers.
The organisation looking after the welfare of these ges

S AN P names .

T N w should also be esked to sponsor e c °

N5 A

5, That the petitioners no.1 to 4 having come to

know about the vacancies in the offigce of the

opp~party nooz,proc_:ured the requisié%sfmm the
opp-party no.1 on or abowd 2nd Jan.1981 and rushed |
W@m/ﬁt }w»tuk"f to Employment ExchangeL Tzfm{gis case opp—pKt}noA ,

hom
and deposited the appllcatlonm mth re onor about
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L 15.1.81}which gﬁ forwarded to the party no.,l,%eee%ﬂ,
thre other fomisswere forwerded alongwith 46 others,

Y

6, That the petitioner no.l and -fo#r gg/already
M lowrtn VoL Seon
empl in the office of the opp-parby ro.2 and
that ne requisit, obM ion’ certificate for seeking
~a, better employment was issued to the said petitioners to
fill up the texmaxamrd forms and that there was®no

h! objection' to that effect,

7o That the petitioners believe that the opp-party

no.l requested the opp~party ro.4 to sponsor, ten times
the  mumben 9
= p—eeirmt—the vacancies under each of the

FTarA: n-v.’» "-"-

4 ) ol ;
two classes, The vacancies were the extent of
,JP - %6 and 23 for Scheduled Castes and Scheduled Tribes
respectigely.
Sehuduld Cantis)

8. That ageinst 36 vacancies for $<€, spproximately
280 names were gponsored by the Buployment Exchange,
, . This is less than 10 times, Approximately 46 other
” N pergons registered mtb the Enployment ange, Lwﬁmﬂ
- t’ 'ﬁ and belonging tol hiﬁ;e aad eager to gic/

M/L] candidates, Though their names were forwerded on or

about 13.1.81 by opp-party no.&,/@ﬁg/’che opp-party no.l
did not issue call letters to them for the written

examination due to be held on 803.81.

7], \/% k3
//5‘ "y K/M e Thau the L\ocal /recruitment doet not mean the

conflmngdﬁx %daﬁeﬁ from Lucknow, There are other

Enployment Exchenges viz, Agra, Mllshabed, and other
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cities but no names were invited faom the other exchanges
in UP. The very purpose is defeated and it is against
the rule, The opposite party no.p is competent to

PP perty @  competent to
make this petition on behelf of the &5t condideted .
of Mlshsbed, Agra apd other places of Udp.

- 10. That against 22 vacancies earmarked for Schedul ed
Trives only 3 names have been sponsored by Lucknow
X "(/Eknployment Exchange, Here again the same error has
been committed as the locality meens the entire UcP.
Scheduled Tribes mainly iphabit§ hlrzapu dlstnct z&uﬂfann
and Rohelkhand Dlvm::.onso By thofe areas
h XA .
' the recruitment is a s, petitioner no,5 is
£
competent to bmng this £ etition on beéhalf of the
U members of &eé# wbe—h&ve—been—wreﬂ%l—}—ex-elﬂéed ‘@/
' vsosS ot M'LL Nwt’"\f“'\'bll/
i :
}o/ Tha'h letters were dispatched so 1ate that
meny cendidates received on 5tk of }iarch and ‘
S many have not received so far, The table of the
oy . examination is noted below:-
"/O Raper  Subjech Date/dey Hour
I gPrecls wntm@, Sunday/803.81 10 Hr, to
R - ii) Letter writing : 12,30 Hrs,
MR, D iiiy Use of Idioms =& Hrs,
s - and phrases.
.iV) Esgayo
II i) Simple Arthmaths,  Surday/8,3,81 13,30 Hre.
-~ and Geperal to 16 Hrs,

Knowl edge. -3 e,
//)/am/({@é%w The proposed venu@:g‘Lo/f 5:?%@1;10:1 is

Nari Shiksha Niketen Degree College, Chakbast Road,
Kaiserbsgh,Lucknow.



P

0

=
fg(

.A;/é_ %o

12. That the time is so short that the candidates
will not be able to prepare for the exeamination,
Most of the candidates will not be in a position

to receive the cell letters and thus the examingtion
will be conducted without %’e'intimationi%aggﬁfn&
absentia, The petitioner no.5 is competent to make
this petition in the interestsof all such candidates,
13. That the petitioner no.1 to 4 although ful k11’43
all the requlslte conditionff v1z,mu‘%/ have not
been called for for the aforesaid recruitment
examination to he held on 8,3.81, at Lucknow, This
is arbitrery. |

Sebednbd Contin S —

14, That there are otherS5€; persons outside Lucknow

TMME%ﬂ

and 85F, persons outéide Lucknow eho have not been
fave

informed of ’ohls recnu'hnent norAtnese canalda,tes

have been invited, Thismekes the recruitment

procedure illegal apd the petlt.lﬁn/er noo5 tokes up :

U@\) all such persons., B2 Chepter 8
1101§)/c:onta1ned in Brochure on Reservation for

e ‘ «
2 W?? 'Scheduled Castes and Scheduled Tribes in Services

. -

at page 2 issued by the Government of India,
Department of Persomnel and Administrative Reforms,
Ministry of Home affadrs, 36011/10/7 EST (SCT) oNew Delhl-

1978 contains relevant provisions, A true copy of t-he

ﬁum/< [‘) W 7% relevant extract from said Chepter 8 is filed as

Anpexure 2to this petition.
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15, That unless the holding of the examination due to
take place at Lucknow on 8,3,1981 ie steyed the
rights of the petitioners no.1 to 4 amd of eligible
i\ court oo’
persons belonging to the two Tass es, a0 championed
by petitioner no.b, shall be injured and lost. These

rig;hts arﬁﬁ}tn legal ancz& constitutloneio &
b e, oppods” T
uﬂ
M o8 e B S M%?M
Tha’:. being aggrieved by the orders of opp- i(/
part.y no.l in No.Rectt./R-95/PA0/B(0/60 dated 2,3.81

" and for the issue of a2 writ in the nature of mand amus ,

mu&ﬂﬁv\# aoldl Uxamwdodun St by ot Ruld on B3 - &,
epetitioners above-named prefer this writ petition

on the following emong other ;-

| GROUNDS
I) Because the recruitment to the cadre of

,liza’,Accéﬁntantstbmugt; the written examination to be

held on 8,3.81 at Lucknow does not fulfil the basic
condition of local recruitment,as the circle of Uttar
Pradesh has not been treated as the locality but
Lucknow District only has been treated a8 one locality.

1I) Because the recruitment is against the
relevant- rules since no edvertisenent has beenp made

in leeding News pepers inviting epplications for the

oy
.58 poets, apportioned between the two beckwerd classes.

III) Because the recruitment slso suffers from the
Jegal infimity eimse olthough 46 more cendidsbes
were available from Lucknow Employement Exchange
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itself and duly forwarded, were not issued call 1letters,

IV) Because the refusal by opp-party no.l to
issue call letter to the petitioners no.1 to 4
3 Gl Grs duna b

when they ful fil the prescribed co ’itionga is
arbitrary and in violation of Articlg?i‘b% 16

 and 19 of the Constitution of Indiao(

V) Because the keeping of the cepdidates
within a narrow territorial limit Gefeats the

ObJ ective of filling of the c\efmlﬁenc? of earlier years
Sehdudf Canlis ondl S Rodnbisl
oS T o—who.

. from el1 persons belonglng% the 556

wa{oe.S, .
could be eligible for selection to the concerned posts,

VI) Because the ground stated in (V) above

amounts to melafides in law,

Therefore, it is respectfully prayed that -
i) a ivrit in the nature of mandemus be issued
?. commanding the opp-parties nooi, 2and 3

not to hold andi%: cancel the written exemin-
ation for recruitment to posts of Junior
Accountante sgeinst vacancies reserved for
Scheduled Castes and Scheduled Tribes
candidatea, due to be held at Lucknow on
8th March,1981;
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ii) a writ in the nature of Mandemus be issued

to the opp-parties no.i, 2 and 3 commanding

them to hold a written examination according

to law affer after giving publicity of the

exemination w€ll in advance, through leeding

New Papers and otherwise, over the length
and breadth of Uttar Prodesh; and

iii) to pess or issue any other writ, direction

or order which the petitioners may be
found entitled to,

L ucknow,dated »
6¢ 3081

SR #. By
( SANTOSH K. BANERJI )~
(COUNSHEL KR THE PETITIONERS)
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In the Hon*hle High Court of Judicature at Allaha.bad,
(Lucknow Bench) ,Lucknowo

ert Pet,No. of 1981,
Manik Chandra and others, o mme==sD Petitioners
| V8. |
Post iiaster General UaP.Circle,Lucknow
and others, | [ O%J-partiesa
Anpexure Noo 1

INDIAN POSTS ANU THLEGRAPHS DEE’ARME’NT

From. ’I'ne Postmast er-qeneral,
UoP oCirel eghiucknow- 236601,

~ To,

ShrigKm,

Registered: |
I\}o,Rectt/R495/PAO/80/6 Dated at Lw, the - 201981, {
Sub: Examination to the Cadre of Junior Accountant

- for the Office of the Director Postal Accounts,Lko.
With reference to your application sponsored by
Employment Exchange Lucknow, you are hereby pemitted
to eppear in the above mentioned examination to be held o:
Sunday 8,3.81 at Nari Shiksha Niketan Degree College,
Chakbast Road, Kaiserbagh,lucknow, Subject to the

ful filment of the cenditions laid down in para 7 below,
para~2, Your Roll No, UcPo-

,)2 . k . Para 3 The talle of the examination is noted below:-
e ni CZL'EH( CQ > ‘

N
Y

N
A
v

/_‘\
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Baper  Subject Dﬁ@_@&e Hours _

I i) Precis writting Sunday/8.3.81 10,00 to 1£x
ii) Letter writting | 12: 30
iii) Use of idioms and -2 Hrs,
- Phrases, -
iv) Essay,

II i) Simple Arthimatics axd Sundsy/  1.30 Pdi. to
= - General Knowl edge, 803081 4,00

- % Hmo
Para 4~ You should bring this pemit and your pen and
pencil vwhile eppearing at the said examination,
Ansver books will be supplied to you in the examinpation
hell, On no account you should write your name any

vhere in the answer book,
Para 5- No T.A., amd D.A, will be admissible to your,

Para 6- You should also note that the Hell‘ Pemit lost
by you for wﬁat 8o ever reason will not be renewed

and no cepdidated will be allowed to appear in the
examination unless he presents his pemits to the

Supervigsing Officer of the examination,

Para 7- Documents mentioned at S1, is/are wenting,
You must.bring the attested copies of the certificates

at 9,00 2.m. S8harp on 8,3.81 failure to bring the wanting
document will disqualify you from eppearing in the

above noted examination.

(a) An attested copy of High School certificate
- or certificate showing your date of birth,

)} One more copy of your same Photograph which has
been submitted with the application,
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(¢) An attested copy of Scheduled Coste/Schedul ed
" Tribe certificate in the prescribed f proforma

from the compeient authority.

(d) Certificate regarding deaf or hope dically

—_‘4\ handicapdo
\\/ Signature of Candidates, ( RFoSingh)
) Asstt.Director Postal Services
For Postmaster-General ,Ucl e
Lucknow- 226001,
- True-copye
=

AN
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f ¢ dicat t Allshabed,
- I the Hon'bl e ngh Court of Judicature a a
" . (Lucknow Bench) oLucknow,

Writ FPet.No, of 1981,
Menik Chandra and others, @ = «-cca--a ¥ etitioners
| V8, o
Post Master General UF, Clrcle, ,
Lucknow and others, = eeemea Opp-parties,
ol
: Anpexure Non2.
v ‘BROCHURE
A ON

RESERVATION FOR SCHEDULED CASTES AND
' SCHEDULED TRIBES IN SERVICES,

E‘\EI\’I‘IAL STFPS TO BE TAKEN ﬁOR ﬂLuING RESERVED
, VACANCIES, -

801 The following steps should be teken to bring
the reserved vecancies filled by direct recruitment

(other then in posts filled through UPSC or through

advertisenent as the primary source of recruitment the
procedure in respect of which is given in Chapter 9)
to the notice of members of $,C, and S.T. before they
are dereserved: |
i) Employment Exchange:

| a) All vécanciea should be notified to the locel or
the ;'egional employment exchange in the form of

requisition given in Appendix 10,

/7](/0’”/&@( > b) A notice of at 1east 15 days should be given
to the Employment Exchanges for sponsoring candidates,

¢) The number of vacencies reserved for $.C. and SeTo
out of the total vacancies notified should be clearly
indicated in item 6(a)of the requisition to the



Erployment Exchange. The following certificate should also
be given below item 9 of the requisition:-

Deptt, of “Certified that the number of vacencies reserved for

P ersonnel
& AoRo OMo S.Co/SoTo and ex-servicenen o5 mentioned in 00106(a)
NOoZﬁOly
?/77-)-E§€° above is in accordance with the reservation quota
SCT o
- fizxed by Govt. for these categories®,
d) Vhen a local Employment Exchhnge is unalble to
) ‘ nominaté any suitable capdidate, it will refer the
\‘

vacancy or vacancies to the Central Bmployment Excharge,
Directorate General of Employment and Training, Shran
Shaktl Bhavan Rafi Marg, New Delhl-lo

ii) Advertisement in newspepers:-

é,} If sufficient number of é,C,/S,T., candidates are
not a;vailable, through the Enpldyxﬁent Exchange to
fill the vacancies reserved for them, the vacancies if not
already advertised by the Directorate Genersl of
Employment axd Training should be sdvertised by the

appointing anthorities through the Directorate of |
Advertising & Visual Pulilicity, Vacéncies in posts and
services recruitment to vhich is made on all India basis
(vide Para 21(1)) should be advertised in the newspapers
approved by 'the D1rectorate of Advertising and Vzaual
Fublicity for this purpose,

b) Vacancies in Group C or Group D (Class III or Cless
CZ\JAM ” i’V) posts recruitment to which normally attracts candldates
from a locality or region, should be advertised in such
newspepers as may be considered suitable for the purpose

through the Directorate of Advertising and Visual Reg
Putlicity, |
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c) Copies of advertisement should also be endorsed
to the Regional or local Employment Exchange,

iii) Associations and Organisations of Schedul ed

Casfes and Scheduled Tribes;

Simultaneously with the advertisenent the vacahciee
should be brought to the notice of the $.C./5.T. orgeni-
sations =28 the case mey be, listed in Appendix 1l. ¥hen
doing 8o, it shoulc be mede clear to such organisations
that their function is limited to advising the 8.Co/SoTo
cendidates about the recruitment proposed and that it
will not be for them to recommend or press the name
of any individuals, The capdidates should apply to the
appointing suthority either direct or through the
Employment Exchanges as the case mey be,

iv) Accouncenent of reserved vacancies on

Stations of A1l India Radio;

At the time vhen the vacancies are notified to the
local employment exchange to suggest names for reserved
vacancies and simultaneously with the advertisement,
the reserved vacancies should also be notified by the
concerned gppointing suthority/DGE & T to one or more
Stations of the All India Radio listed in Appendix 17
for announcenent thréugh that Station(s). The anr;ouncemen%
of reservei vacancies on Stations of ALl India Redio
should contein an advice to prospective candidates

to get their names registered with the Emphoyment



.,R
TA

Exchange of the area and to approach the Employment

Exchange for further assistance,

v) Intimation of reservel vacancies to Directors of
S6Ce/5.T, Welfare or Social Welfare in Stares/

Union Territories:

After the Employment Exchange has expressed its
inability to 3ponéor 56Co/5,To candidates against
vacancies referred to ‘it, the appointing authority
should also intimate the reserved vacancies to the
Director of 5,Co/5.T, Welfare af or Director of Socisal
Vel fare in the Sta.te,/Uﬁon Territory | concerned,

80,2 The resulf,s of submission made by the Buployment
Exchange of §.0./8.T. candidates should be intimated

to the Employment Exchange éithin a period of one éonthe
If any of the vacancies reserved for §,C./S.T./Ex-
éervicemen is not filled by a capdidate of the respective
category sponsored by the Employment Exchange, specific
reasons therefor should be comnuni catedta to 'ahe’

Exchange.

/WCI’WL/< @ Z Lmé/wf N True-copy.
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L ( In the Hon'hble Hig (,ourt of Judicature at Allaaabad
| » - Lucknow bench) ,Lucknowo

Wﬂt PetoNOo of 19810 | }(/
o\

Lo

] P’:"‘ Y ——
1981
AF-EIDAVIT
a 19

B HIG‘H' tourr. - ;:;
- hLAHAEAD(.q D
“"C\"#.r *ye :‘

et

Tani others, f-----P etitioners
\q/ Versus

Post Mastér General Ufeo
Circle,Lucknow & & others, = ====-=- Opp-parties,

AFFIDAVIT
in support of writ petition.

I, Manik Chandra, aged about 28 years, 8/o Late
\} | O@{{ Fo;\l'*\ Shri GeLo.Choudhary, r/o S/53/B, Sleeper Ground Railway
" Colongy (Tinshed) Alambagh,lucknow, do state on oath

as below:

1. That the deponent is the petitioner no.1 and the

pairokar.afxa As such he is fully acquainted with
| the facts of the cese.

2. That the contents of paras ____/_éto _//4,

are true to the personel knowl edge of the deponent,

3, That the deponent has compared Annexures No.l and
with his respective originals. He further stated

MQNK@ /L""‘VLFQ).C(
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N A\ %

g9
/\ .

that these tw copies are true and faithful copies '/
%

of said two originals,

Iv \ N ' !0 A
Lucknow,dated, ! an«(@‘% >

66,3081 D eponen‘bo

I, the deponent abovenamed do herely
verify that the contents of paras 1,
2 and 3 of this affidavit are true to
my own knowledge and no part of it is
\/ false apd nothing material has been

concealed 80 help me God,

Lucknow,dated, />7 “ H“’K /%I,L(//) L7,

- 603081 - Deponent,

I identify the deponent who
has signed before me,

Sad@zh K. ismy‘?;

Advocate,

Solenrly affimed before me on (5. 2 & |
at 4SS Adl. BT by NW. Qe en
the deponent who is identified by

- shri <. ng

= Advocate High Court Allshabad,

PP «<—Thave satisfied myself by examining the
~ v \bT/‘\VA
Ig;thPCommissioner i deponent that he understands the contents
igh .nurt,AHahaba,d
Luckpoy of this affidavit which have been read out

i lg“ﬂ?:ig_\l and explained by me,

2
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© In the Hon'ble High Court of Judicature at Allahabad,

(Lucknow Bench), Lucknow,

S '/ ~
, CelMs Application No. of 1081,

/ Manik Chandra and |
d . four others, » « + APPLICANTS
LQ’Q &é{}(W ~ Writ Petition No. 1056 of 1981,
) | ] Manik CHndra and _ - »
four others, ,i o «+ Petitioners,
V{‘. ' | Versus |
<L Fost Master General,
U.P. Circls,lucknow 7 |
and four othexrs, | «+ Opposite parties.
APPLICATION fox extenéion of ordr
of interim relief dated 6-3-1081,
90,“17’2" K. @’M The applicants above-named, relying on the

facts and circumstances narrated in the accompanying
| affi&vit respectfully pray that -

1) the order of interim relisf dateqd 6-3-1081
extended earlier by ordar_ @ted 6-{%-1981,
may kingly be extended during the pendency
of Fhe writ petition ; and



b/q/

A¢ (
U‘. ¥
11) the results of the Examination held on
8-3-1981 at Lucknow for recruitment to
58 posts of c-ru.nior AccomntRnts may be
compiled but the results may not be
announced or given effect to auring

the pendency of the writ petition,

Lucknow SWH@W
uckno _

’ (SANTOSH K. BANERJI)
COUNSEL FOR THE APPLICGANTS.

/8 may, 1981,



| | o,

) f‘ - In the Hon'ble High Court of Judicature at Allbl'ﬂbad,
(Lucknow Bench), Lucknow,
S | Aee
CeM. Application No, of 1981,
7
—4&
Manik Cléndra ang
A four othars. s APPLICANTS.
In re 3 . -
Wrlt Petition No. 1056 of 1981,
Manik Chandra and o
four others. o o« Petitioners,
< | Versus REREOREE
Post Master General, \\“\__
< UePe Clrcle,lucknow _» b
and four others., ++ Opposite parties.~

in support of a_pplication for extension of
order of Interim relief &ted 6-3-1981,

I, Manlk Chandra, aged about o8 Years, son of

NVSV Late Shri G. L. Choudhary, resident of 8/63/13,
\&‘y Slegper Ground Railvay Colony (Tinshed), Alambagh,

Lucknow do state on oath as below :=-

l. That the deponent 1is the petitioner no, 1l ang
the pairokar of petitionsers no. 2 to 5 in the above-
noted writ petit ion. As such he 1s fully acquainted
wlth the facts of the case.



0

2o That the Hon'ble Court passed an ordsr of ¥a
Interim relief on.6-3-198l. By sald order the 7
oppOSite\partiesrwere ordered to pemit the petitioners
no. 1 to 4 to appear 1n the examination then

schediled to be held on 8-3-1981., Petitloners Ko, 1
to 3 took the examination. Petitionsr no. 4,however,
dld not appear. )

3o That the applieation for interim Arelief_,»

Ce 1o Application No. 1819 (W) of 1981, was to be
listed for further orders on 31-3-198l. Also the
opposite parties were directed to file counter

affi@vit by 20-3-1981,

4, That the ordsr of inter:.m relief was on |
6-4-1981 exbended till 2’7-4—3.981 by which time the
opposite parties were to file their counter-affidavit.,

But none has-been filed so far.

5. That ‘there was no due publicity of the
aforesaid emmination for recrultment 58 posts of
Junior Aecountants. That although the answer books
are under examination, it will, nevertheless, be
in the ends of Just:.ce that the results be not

amnounced during the pendancy of the writ petition.

6o That the accompaaying application is,bonafide

and me=de in the ends of Justice,.

QL
Lucknow, o ch\j\gfk

ey, 1981, DEPONENT.

m o
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A u \Q //
H
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o %
I, the above-nmimed d&ponent, & here’oy verify

that the contents of pazfasl(z,,zjq,ga»d{ ‘Kkgd_
unbracketted portions of paras — ~of this

_ affid@avit are true to own knowladge while the
_conten_ts of paras 4\ and bracketted
’ « e

portions of paras » \\y — are believed by me

d to be true on the basls of legl advice, that no
part of it 1is false and nothing material hes been
concealed, so help me Gode

~« . Lucknow , _ |
| 4 ‘ S Hay, 1981. N TEPONENT. )
N | I identify the deponent who has

signed before me,

‘ _ - Adwocate.
Solegmly affirmed before ms on G5 <% ‘
at L gmn)p.m. by Sri Manik Chandra, the deponént,
who 1s identified by S#d Sambesh K /Sow\ur Advocate,
High Court, Lucknpw. | )

I have satisfied my se Lf by examining the
deponent that he understands the contents of this

affi@vit which lmve been read over and explained to

Ce—




In the Hon'ble High Court of Judicature at Allahabad,
Lucknow Bench, Lucknow.
22r2s

Q)’,‘

“%;‘,__J_.;f;’ o~ " 1, 'TASE
C.M. Appln.No, [ 6 ?& (w) of 1983\

Postmaster General, U.P.Circle,
Lucknow and others, - Applicants.,

Inre: < : !

Writ petition No. 1056 of 1981

Manik Chandra and others, -= Petitioners.
Versus

Postmaster General, U.P.Circle,
Lucknow andothers., ——— Opp.Parties.

Application for condonation
- 0f delay filing counter affidavit.

The applicants abovenamed beg to state as under:i-

1.That counter affidavit to the writ petition

could not be filed earlieras after preparation of

~the counter affidavit it was sent to the Union of

India for vetting and this took some time,

2.1 hat now the counter affidavit is ready and is
being filed herewith,

3.That delay is bonafide and genuine andis liable
to be condoned.

Wherefore, it is respectfully prayed that delay
in filing the counter affidavit be condoned and the same
be accepted and brought on the record.

| | 4))“‘@{ ‘”’ZM
Lucknow Dated " UT_,/ ///////

Dec. 21,1981 Counsel for thé applicants.
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Lf‘ In the Hon'ble Highﬂﬁyhrt of Judicature at Allahabad,
Lucknow Bench, Lucknow /\7 ((
%

T
0

4 , Yrit P etition No. 1056 of 1981
Manik Chandra and others. - Petitioners

Versus

Postmaster General, U.P.Circlé, Lucknow,
and others, - - Opp.Parties.

Counter affidavit on behslf

‘*( ‘ ' of opposite parties 1 to 3.
‘ e

‘P\ ‘: .‘ .

S e I, M,N, Sinha, aged about 57 years, son of

1’ e . ’ '1$§$ N al‘ ,7“&~6M( [ X
(A “Hri late Dr. J.P.Sinha, Asstt. £ipee$er {Recruitiens..,
o . -
gﬁf E 5§§ice of the Postmaster General, U.P., Lucknow,

)-:_;:\I

8¢ hepeby solemnly affirm and state as under:-

Y

1.%hat the deponent is Asstt. Dimeeseor (Recruitment)
in the Office of the Post master General, U,P., Lucknow,
and as such he is well acquainted with the facts

deposed hereunder:-

2.That the contents of paragrapt 1 of the writ
petition are not within the knowledze of the answering

opposite party hence not admitted. Fowever, it is

TSUJN\} stated that the petitioner no.1 o 4 had annexed caste



certificates along with their application forms
(the deponent is advised tostate that the petitioner

yesend
no.5 has no right to maintain tbeLwrit petition).

' Q
3.That in reply tc paragraph 2707 the writ
petitidn it is stated that there were 64 vacancies of
Junior Accountants in the Office of lCirector of
Accounts (Postal) Lucknow. A1l these vacancies were
reserved vacancies and wer:> tc be filled up as
follows:

36 from Scheduled Caste Candidatos,
22 from Scheduled Tribes and
6 from physically handicapped candidates.,

4.Yhat in reply to para 3 it is stated that the
Staff Selection Commission, New Delhi, permitted the
Director General, Post & Telegraphs, New Delhi to fill
up 231 posts of Junior Accountants in various Circles,
vide Director General Post & Telegraphs' letter no.
191-1/77—fdﬁn I/479 dated 5.9.1980. A true copy of

| this let@yr is being filed herewith as Annexure A-1.

s Annexure A-1 shows that 64 posts were to be filled up

‘/‘\ G e earlier para. In view of the above facts it

‘becomes clear on the face of it that the allegations
made by the petitioners that the recruitment was
ordered to be made locally for the reason that there
is dearth of Smhedﬁled Tribe/Scheduled caste candidates

here is incorrect.

5.That the contents of parasraph 4 of the writ
petition are not denied in general. However, it may
be stated that vide annexure A-1 and the Posts &

$



A1l

.
L

g
Telegraphs Director®s letter No. 191-1/77/PA ® %§A
Admn, I/542 to 549 dated 6.10.1980 a true copy of
which is being filed as Aunnexure A-2, it was
directed that posts be filled up by selection through
a competitive examination from out of the nominees

[ 3

of the employment Exchange +hich was done in this
case, As per annexure A=-2 the numbey of the candidsates
had to be to the extent of 5 times of the number of
vacancies or more if felt necessa-y accordinz to the
local needs. So far as Scheduled Caste Candidates are
concerned, there were 36 vacaacies for which the
employment exchange had forwarded 272 applicatioa
muceh
which was<?ote than the recuired proportion,

tHowever, s&¥4T as Scheduled Tribe candidst~s are

concerned there were only 3 apnlic-tions,

It is not correot.to state tThat all the
organisafions looking after the welfar: of Scheduled
Caste/Scheduled Tribe versons should be asked to
sponsor candidates but only those arganisations which
are included in an endix 11 of the Brochure on reservatio
for scheduled Caste/Scheduled Tribe in services |
could be asked to éponsor candidates. %z mBY

at
ted that the petitioner no.> is not

V]

It may be st:

listed in Aprendix 11. .

1 .
6.%hat in reply to para 5, it is stated that the
answering opnosite partics had called for the
candid tes only from tlhie Rezionzl emplow

and tne foras were se-t to the Regional E;ployzezt

Exchange Lucknow for swo.sorins the candidstos, It
nay also be mentioned that the applic: tie. forms could



not be available except from the Re;iomal Employmen
Zxchange office L ucknow, Theyﬁhave not been scld or
s ipplied throush any othey sourcew It is thus not
understand-~ble how the petitTicrers 1 te 4 allege that
they rad procured the forms from the Opposite party

..VL‘O."!.

ne Rezienal Rmpleyment Exchange forwarded a

ist of eliyzible Scheduled Caste/Tribes céndidates
vide its letter 10.C/679/80 & C/680/80 dated 15.1.81.

& The list of sponsored candidates did not contain the

~ names of the netitioners nor'%%;fi? thelr applications

beaen spoasered in tne list received on 17.1.1981,., & true

cop; of the letter Yssued from the office of the Regional

.-
1
(9

Enployment Exchange, Lucknow, forwarding the 1i

[&]

of spo sored candidates is being filed herewith as
Annexure A-3,
Py As a matter of fact a list of 46 unsponsored
¢ along
persons was also roceived/wit a letter dated 27.1.81
a true cony of waich along witf the list is being filed
as annexure A-4, From Annexure A-4 it is clear that the
petitioners had given their applications to the
Employment Excﬁange in an unauthorised manner as the

application forms were not issued to them by the Employment

Exchange., It may again be ﬁgkgfgzgted here that the forms

were not issued by opposite party no.1 directly.

7. That in reply tq para 6 it is stated that the
petitioners nos. 1‘%gth did not apply through prover
éhaﬁhellnor did they submit their applications to the

\q Post Master General, U.P. They could only be considered

\ E&”“N if they had obtained the application forms from the
A



Ar(\S

4y
5 . Zb
the employment Exchange and had been duly sponsored

by the Employment Exchange,

8.that para 7 of the writ petition is denied
as incorrect, As a matter of fact 560 forms were
sent to the Regional Employment Exchange office,
Lucknow, 300 of ‘which for S.C, candidates, 200 for
S.Tribe candidates and 60 for physically handicapped

candidates,

9.That in reply to para 8 of tne writ petition,
it is stated that 272 apolications were forwarded

by the Employment Eschange against 36 vacancies

reserved for Schedu aste candidates. As statad

earlier the number of the applicants had to be 5
times of the vacancies which comes 180. As far other
46 pe.sons are concerned whose list had been
subsequently sent by the Employment Exchange it is
stated that they had left their applications at
the Employment Exchange in an unauthorised manner.
Ihey had not obtained the forms from the Zmployment
Exchange and there was no other authorised socurce for
obtaining the application forms. Petiticners no. 1 and 4
g not applied through preper channel, being already
in service, And again they registered themselves in

the Employment Exchange in spite of being in service,

10.%hat in reply to para 9 it is stated that the
office of Director of Accounts (Postal) is situated
in Lucknow. Hence a reauest was made to Regional
Employment Exchange Office, Lucknow, to sponsor

candidates. Even according to 3rochure, Annexure 2, the
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the vacancies should be notified to the local

6.

L

or RegionalEmployment Exchange. In the present
case the vacancies have been notified to the
Regional Employment Exchange.(? is denied that
pxtitioner no.5 is competent to~Hile the petition
on behalf of Scheduled Caste candidates of other
places in U.P.\*he answering opposite partics even
deny the exist;é%é/gghpetitioner no.5 in absence
of any legal proof thereof, and its constitution

etd., on the record.

11.That in reply to para 10 only this much is
admitted that only 3 S,T. candidates were sponsored
as agaln t 22 vacancies although the vacancies were
notified to the Regional Employment Exchange as
req ﬁired. @i is denied that the petiticner no.5 is

competent td?rfile writ petition on behalf of lMembers

of S.T,)It is denied that members of Scheduled Tribes
>0 excluded from consideratic.i. The petiticn
has not beea filed by any membder of the Scheduled

Tribes.

12.That ia reply to para 11 of the writ petitio

o]

b)

it is stated that the letters were despa’cnzd t. the

3

13.That para 12 of the writ petitio. if deaied

C

candidntes very much in time.

as incorrect. o such grievances as nresiried by the

petitizsners have bze made by any caalidates, The

ansrehensions of tne petiticner are vogue and without

any%;ifs.

1. Yhat in reply to para 13 it is stated that



F . B

th2 petitisaer no. 1 to 4 ware not called to aporear

in thae test, as thay had not appliel in an authorised
manner as hac alr:aly baen indicat-=d in the earlier
paragrapis of this counter affid~vit. They had

not obtained th=2 application forms from the Employnent
Txchange and there was no othar source authorised

to distribute thz same. Petitioners No.l and 4 did
not submit thz forms through preper chafnel although
thay are already in the ewnployment of Govainment

and thz2y still cohtinued to ragister thamselves in

the Employment Exchange.

15.That in reply to para 14 it is stat2d that under
Annexur:zs A-l and A-2 the vacancies wer:z raouirad to b
notified to ths employnent Exchangs which has bza:

done in this case by notifyinc th2 vacaneciss to the

3 a3

~ - Regional Employnent Ixchange which is a Regional

~.7 ~Office not confined only t» Lucknow. It covers othar
distriets of thz Regi: 1 as well. It is not depnisd

that chapt~r -8 of ths 3rouchur:z on raservatina of

- Sigj&eheduled Castz2/Scheduled Tribe contains provisions for
E%EZE; .

. puolicity but violation of any such provisisn is denied.

\-‘?\“,-’ -
P

L (It is also denied that petiticier no.5 can leg=lly file
EL/{he writ oetition on bshalf of Scheduled Castz/Scheduled
Triba in genaral)

16.That in resly to paragraph 15, it is statod that
int :rim orders havz already b=en passed by this
.Mon'ble Churt directing the opoositz nartize to Keep
thrae posts reserved for petitioners no., 1 to 3
who have alre~dy bzaen permittad to take the test and
in rasspect of the rest th2 results hava bzen declared
and appointment5£§sde thereaftar,
1,/”’w’f#’”
17.That in reply to para 16, it is stat=2d that
the p2titioners cannot have any drizvance by order
datzd 2.3.1981.

1
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13. ?Jﬁu the deposent is advised to state
the it Hotition is devoid of any merit and is
1i~ble to = 3i3miSS?ﬂ;) The vacancies were duly
netified to the Rejional Zmployment Exchanze which
covers the wvwhole regicn and not Lucknow alone., So faf
as the scheduled caste candidates afe concerned, 272
candidates were sponscred as against the five tiaes
the nunver of vacancies which comes to bnly 180, So far
as scheduled tribes are concerned, tne Empnloyment
Txchénse had forwarded the names of only 3 'candidate
out of 17 who had turne’ unto the Raplojyment Exchan
viich is evident from fhe letter sent

Exchanze L pk true cony of the

&}
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prad

filed rercwiti: as Sexure A-5 to tuis counter ~°fid vit.
It may further be stated that the Scheduled Castz/

and they are

( D
[

Scheduled Tribes vacancies have nct laps

- 3

to be carried forward and they are available to the
Schedule? Caste/Scheduled Tribes candidsztes, It is
not understindable how the setti-~ aside of the present

recruitient will serve the purpose of petiticnoer no.5,

fo0or advance 1t~ c-=use and k¥ cblects.

1

19. That ground no.I is denied as incorresct., The
vacancies nhad been notified to the Regional Employvment
Officeﬁ{,ii?know’ whicn was in acceordance with the

3rochure on reservati-: for $.C./S.T. in service.

M . t >
that ground no.IT is also not tenable. The vacancies

were notified to the Regicnal Employmesnt Exchan

Lucknow and sc far as Bchedule Cast- candidates are

concerned more than the"raCuired nuibar of candidates

were celled to take the test for recruitment,
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X
That ground ne., III is denied as incorrect.
The list of 46 S.C, candidates was in respect of
those persons who were not sponsored by the
employment exchange and who had obtained the
application forms from some unauthorised sources.
The list of candidates ffrnished by the Employment

exchange on 16.1.1981 was the one duly forwarded.,

That ground no. IV is denied as incorrect.
Petitioners nes. 1 to 4 were in the list furnished by
the employment exchange on 27.1.1981 which srxxidsrsd
consisted of persons who had not applied on the forms

issued by the employment exchange.,

\g%ng,,/”’fhat ground Wo.V is denied as incorrect as the

L & N . -
e Hﬂy_puﬁf?f vacancies were notified to the Regional Employmen
‘\aqzzmg;g(f
~ TR Exchange.,

20.That in the circumstances, it is prayed that
the writ petition which is without any merit, be

dismissed with costs,

v
/\,\X’\/V
Lucknow Dated ’

- /A
JM aﬁ 1982. : Deponent.

&~

I, the aboverngmned deponentg do hereby | |
| &f’— Fiolsul ppo”9 foo4 A

verify that the content{s 0f Baragraph 470f this
counter affidavit are true to my own knowledge, AL

those of parass,4 5, €ezessrifol "5"%’-‘7’-?_ /—7/-‘3—7, 12,7377 /€ /5

&, ad erecs b ebethal porbons G119 115, s/ s <€



A 1\0 A
10. \
' T

are true to my:énformation based on record and
- . ! , e - /y’ e
contents of paras’/& 0-4“5-/["@&4@//4‘%5"742"5;;/%&/0// /5

are believed by me to be true on legal advice.

tNo part of it is false and nothing marerlal nas been

concealed, so help me God.

RS

DeyOWent.

Luckn0”'Dqted
I
JaN. 2M" 1083,

I ldGﬁtlLY the deponent who
has sizned bzfere ne,

Clerk of Sri Brijesh Kumar.

Sole.anly affirmed b- Lor ﬂe unol{A

at &0 a.m/p vhre b]
the deponent who is 1de1t1fled by

Clerk of Sri Zrijesh ¥ u g,‘dVOCHt uckuon.
I hgve satisfie mnyself by exanining the deponent
that he understands the contents of the a’fidavit

which has been read out and ex»lained by me.
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In the Hon'ble High Court of Judicature at Allzhsbad,

Lucxnow RBench, Lucknow,

PR }%6//

Urit Petition No. 1056 of 1981

tienik Chand - - - Petitioner,
Versus
Post Master General, U.P. & Crs, Opp.Parties,

Annhexure MNo. A-1

Registered

N0.191=1/77-PA/ Admn, T/ 479

GOVERN/ENT OF INDIA
(Bharat Sarkar) -
MINISTRY OF COMMUNIZATICIS
(P&T BOARD)

HEW DELAL, the 5th Sept.1980.

The Director/Dy.Director

of sccounts (Postad)
Bangalore/Hyderabad/ladras/Trivandrunm/
Bhopal/Lucknow/Patna/Chuttak.

s t recruitment in the cadre of Cunior
Accountants.

I am directed to state that the Staff Selection
Commission, New Delni, have permitted us to fill up

231 posts of Junior Accountants as per office wise and .
castegory wise detaills given in the Annexure, through
permissible channels, It 1as bee.. dedided to fill up

these vosts urgently frcu amncn

.

£
ment exchanse, through a competitive Ecamiactic.a.
i e

be taken for callins for nominations from the employment
Exchange.

The receint of tnis letter may kiadly be aclknowlec

“ncl: Cne, Yours faitafully,
d Sd. F.V.Chinchanikar
Assisg® ant Tirsctor Gena:ral(A.
Talentione Mo.345383
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0. 191-1/77-PA/Admn, I/480 Dated 5.9.80. 3&9

Tncl: Cne.

W

Cony fidong with annexure forwarded for inform=tion to:-

farnataka, 3nn~alore,

The Post llaster General,
The P '

en2ral, Anihra , Tlyder abad,

. The Post

The Pos
Y . The Post
. The Post

D3 Ov W

The Post

o}
The Poct Mast-r Zencral,

Flaster Genersl,

master General,

Tamil Yadu, iadras,

Lersla, Trivandrum,

"adhya Pradesh, 73hopa

1,

Uttar Pradesh, Lucknow,

TNy ~, .
Jifjar ~vircle, Patna,

Orissa, Cuttack.

D VACALCIES,

P

Y
=
Q
s |
¢ o}
]
-4
i
-
&

Total

ey
4.2

o
o v
(4]
2

™ _ “nacelore 7 10 10 27
et Iy e rabad 23 7 4 5 1 40
. iladras Z 15 5 - - 21
Trivandrun - 3 2 - - 5

Zhonal - 9 18 - 2 29

Tuckriow - 36 22 - 6 64

11 9 - 1 21

-

Tot=1. 30 101 85 5 10 23

Us

Unreserved

Scheduled Costo
Scheduled Tribe
Ex.servicemen
Physically handicapped.

e se¢ as ss oo




;j I~ the "o.'®le Iicn Court of Judicalur -t Allshavod,

Lucknow 3eac:, Lucl.oowv, E%§\

i Dakae o - N
rit Peftition lo. 1055 of 1287 »
~anik Lnand. Vrs,  Postmaster Genoral, U.P.
)

[¢] et -
™ OTLATIS.

AT TTTRY L e "o
Baii ULl Dol e =2
COLTRIOR. T

(AT P S ST LAY

M0, 191=-1/77/4dnn I/ to 549

Bharzt Sarkar, Sanchar Iliantralaya
X Dak Tar Board, IInd Floor,
Sardar Patel 3havan, New Delni-11051

Duted  6th October 1980.

1. The P.0L.G., Karnataka, T=agalore,
2. Tre P.0.G., Andars Iyderabad,
3. The 2.I.G., Tamilnadu, 'ladras,
4, The P.IL.G., Kerala, Trivandrum,

~ 5. Tae 7.I.G., M.P.Circle, Shonal,
6. The P.I'.G., Uttar Prndesh, Lucknow,

'S 7. The P.i1.G., Bihar Circle, Patna,
A P 0 rissa, Cuttack,

Direct recruitment in the cadre of ,
Juni r Accountan.s in Posal Accounts Offices

In continuatiosn of tais office letter No. 191-1/77-PA

l .

SO 479 dated 5th September, 1980, addrassed to the

Directors/Dy.Directors (Postal Accoun+ts) and copy endorsed

to your office, I ax directed to state that the Recruitment
Test for direct recruitment of Junior Accountants in the post:
Accounts office in your Circle should be conducted under
your direction on the following lines:

2. hef recruitment test should contain two papers as

indicated below :=-

\\M\N



' a)

b)

c)

General English 2% hours
X
The above paper should be of 100 marks and should
cover the following topics:
(i) Precis writing. ——— 35 marks
(ii) Letter wriring - 15 "
(1iii)Use of idioms and phrases., =-=- 20 "
(iv) Essey — 30 %
Total. 100 marks.

Simple Arithmetic and General Knowledze 2 % hours.
The above paper should also be of 100 marks
and should contain the following topics:
(i) Simple Arthmetic. 80 marks

There should be in all 7 questions

out of which 1 questiocns only

whould be answered and each gquestion

ghuld carry 20 marks.
(ii) General Knowledge. 20 marks

' Lotal 100
The minimum pass marks for General Category candidates

should be 40 % in each naper and thst for 3C/ST should
Py p

be 33 9%, Even with the relaxed standard, if sufficilent

~ I )

number of candidatns belonging to SC/ST do not becone
availacle, such cases where the number of mzily

ebieined-in-each-naPer-ane-RatHLRE B im mnmtme 25 - = Ho =% o oo et
obtained in each paper are not less tnan 25% should be

intimated to the Directorate with full particulars for

a2y consideration,

As regaris the number of candidatss who should be

allowed to appear a*t the test, the Zmployment Zxchange
may be requested to sponscr candidatews to the extent

of 5 times the number of vacancies { or more if felt
.
(W)

r
necessary accordin~ to the local reeds).

The responsibility\for conducting the Test, nomination
of'officers for setting question oapers, valuation of

answer books etc. would rest with the Head of the Circl
At the time of tabulation of rssult yvou may approint a
coordination sub committee of Dirsctors/Dy.Directors

of accounts and cne Senior officer from Circle office
to easure fair pla ™ and accuracy ia the drawing up ol
the panel and thus obviating any scope for future

complaints.
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f) In the case of Postal Accounts Offices loczted K
at Stations other than the headquarters of the A{
P,i.G,, the proposed test should be held at
the headguarters of the ¥,A.0,

The receint of the above letter may kindly be

acknowledzed.

Yours fsithfully,

- Sd. R.C,Bhandari
< (Director (PA’

do. 191-1/77-PA/ Admn I/550 to 557  Datz:d 6.10.1980

Copy forwarded to the Diresctor/Deputy Dirsctor of
Accounte (Postal) aaszalors, lyderszbad, Madras, Trivendrun

Bhonal, Lucknow, Patna, and Cuttack for information

Sd., P.V.Chincianikar

A VT o Y A [ IR
Lsett Director Genoiral.
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‘,‘ ORDER SHEET @/
'J
e ‘ IN THE HIGH COURT OF JUDICATUREB AT ALLAHABAD _ /
o _ No. : of 198 . }
IR — vS. ‘
Dated of
Date Note of progress of proceedings and routineorders \ which
. Case is
adjourned
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. ., —In the Bon'ble High Court of Judicature at Allshabad,
<~§ D = (Lucknow Bench) ,Lucknowe
-~ CéﬁoApplication' Noo | ZWS of 1981,
Manik Chandra and 4 others, | me—— Applicants
In re: ,
Writ Petition Noo  of 1981.
Henik Chapdrs snd 4 others, =~ ===--- P etitioners
Versus
Post Master General ,U.F, Circle :
Lucknow-2%6001 & 4 others, @ ==m-=- Opp-parties,

IC £ eri ief

The applicaxgts above named relying on the facts
and circumstances stated in the writ petition which
is duly supported by an affidevit respectfully

prays that-
i) the holding of

ii) the written examination scheduled to be held on
- 8th March,1981 at Neri Shiksha Niketan Degree
College,Lucknow, for recruitment of Junior
Accountants in the Office of Director of Accoun
(Postal ) ,UcP oCircle,Lucknow be stayed and/or
not held till the disposal of writ petition

above named,
S ol U 13

Lucknow,dated, ( SANTOSH X, BANERJI
- 603081 COUNSEL -FOR THE APFLICANTS,
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CENTRAL ADMINISTRATIVE TRIBUNAL %

CIRCUIT BENCH LUCKNOW

TAe F0.808 of 1987 (T)
| (WoPo NO.1056 of 1981)

Manik Chandra & Othars eeovecesso A pplicanto

Versus

T l?nién of India & Others cesesevscd Respondents,

J Mo

It appears that the applicant has lost interest in
pursuing the mattor. Therefore, the Writ Petition is
3 dismisscd for want of prosecution without any order .

as to costs,

s 84 /e sa/-
J,,ﬁ ALM.. T Mo

Ty Régistrar
@entral Adwinisieative Tribuna)
Lucknuw B .ich,
Lucknow

x, \\

N\
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IN THE CENTRAL ADWINISTRATIVE TRIBUNAL,ALLAHABAD

: srgwee
Lucknou -
/IW A
. NoJCAT/LK0/Jus/ca/ 251’_‘? Datod the “‘1 ! 7’[117 —— /ﬂ
TA.No ~of (9( 1"7 T‘.

T —— v

| ﬂ”?(v{g ¢. é?z/( nel

2 . A S ]

AFFLITALT Py

_ Versus ' G .
Covdee ol Gaelee, | RESPONDENT !

\Y\am\'{; ([«,'r\m c(ﬁa g O/(’ Z"'/f ' {:; L /7{ C“(,er/"!C: 2‘5 .

e S)S 33 Seiho Grrerenel 72@
/ﬂ(&”hy (‘7( \,,Cc/) ,,/‘7,[{")77/“’\7/ OL’/(O
Whereas the marglnally no,ed cases has been' transferred by

’ ‘,4’[* Cernt: Lko Under the provision. of the Administrative

Tribunal Act 13 of 1835 and roglstcrad in this Trlbunal as above.

Te

wr1'~ Datltlcn Na, [C 'gbc/(?/ § The Trlbunal has f'lx«..d date mf e
of 198 1 -7 Jo 198 ', ‘The h'e-mh-a Ow?c&g,-
of the Court.of _ C Mr« % of the matter, | - ,
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